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In the matter of:
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For Petitioner (s)
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: Naresh Kumar Bansal, A

: Amol Shinde, DROC-DOL

ORDER

In compliance with the directions dated 07.09.2018

appellant represents that a brief synopsis in respect of the land

the litigations of appellant company faced have been filed

312/2018 dated, 12.09.2018. A copy of the said synopsis is also

espondent

on 20.09.2018

I for the

showing

Diary No.

made duly

available to the respondents/ROC before this Tribunal. Deputy ROC

represents that a reply to this appeal has been duly filed. ons of the

appellant as well as ROC heard. None appears for the Income

despite notice and in the circumstances, order is reserved in this

Department

(R. Va
Mem r (Judicial)


